o T email- rorpcb.jodhpur@gmail.com
L Tele : 0291 —2723225

o O o REGIONAL OFFICE
NN¥”  RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. SPL-2, M.I.A Phase-I, Basni,
Jodhpur-342005 (Rajasthan)

RPCB/RO/Jodh/NGT-39, 3¢} DATE \¢|2 |2022
The Registrar,

National Green Tribunal (CZ),

Bhopal (M.P.)

Sub- Submission of factual Report in compliance of direction issued vide order dated 05/01/2022, passed
in matter of Original -\pplication OA- 95/2021 Babu Lal Beniwal V/s State of Rajasthan and Ors.
Sir,
The Original Applica:ion 95/2021 has been filed before Hon’ble Tribunal highlighting the issue of
operation of an industrial plant named M/s Rajasthan Agro Vet Products, Khasra No. 1105/01 and 1105/2
Hingoli Tehsil Bhopalgargt District Jodhpur, in spite of order for closure of factory from Rajasthan State

Pollution Control Board.

In this matter it is to submit that M/s Rajasthan Agro Vet Products is a chemical factory engaged in
- manufacturing of Di Calcium Phosphate @ 6000 MT/Annum. This industry was established and operated
in year 2019 after obtaining previous Consent to Establish and Consent to operate, under provisions of
Air Act 1981 & Water Act 1974. This consent to Operate was issued on dated 22/05/2019 [Copy
attached as ANNEXURE- I (5 Pages)|. Subsequently, in year 2020 complaints of Air & Water pollution
were received against industry and after verification of complaints the State Board revoked the consent to
operate and issued Directicn, under Section 31 A of Air Act 1981 and 33A of Water Act 1974, on dated
15/02/2021[Copy attached as ANNEXURE-II (3 Pages)] due to reasons mentioned therein. Later on the
industry taken the corrective measures and submitted its reply recarding rectification of
causes/shortcoming for revocation & Direction. After verification of the reply of industry the State Board -
issued Consent to operate [Copy attached as ANNEXURE-III (6 Pages)] and revoked the Direction
under section under Section 31 A of Air Act 1981 and 33A of Water Act 1974 on dated 21/05/2021
[Copy attached as ANNE XURE-IV (1 Pages)].
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oy o— email- rorpeb.jodhpur@gmail.com
— Tele : 0291 -2723225
P REGIONAL OFFICE
— RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. SPL-2, M.I.A Phase-1. Basni,
Jodhpur-342005 (Rajasthan)

In matter of said Original / \pplication Hon’ble Tribunal has passed an order on dated 05/01/2022 and vide
point no. 6 of this order called a report on matter in issue from a joint committee consisting Collector
Jodhpur and one represen ative of Rajasthan State Pollution Control Board. In order to comply with
direction of Hon’ble Tribinal and to get the factual report on matter in issue, the District Collector
Jodhpur constituted a joint team comprise representatives of Revenue Department, Rajasthan State
Pollution Control Board, Department of Medical & Health, State Ground Water Department &
* Agriculture Department. The team inspected the factory & nearby area on dated 21/01/2022 and prepared
“Mauka Fard” & also collected samples of Ambient Air, Stack emissions from the unit and ground water
& soil in vicinity of factoy premise. A team of Medical & Health Department also conducted health
survey of area and the SDM Bhopalgarh obtained a report from veterinary hospital regarding death of
animals in area. All analysis and survey reports have been received from concerned department and have
been compiled. Here it is important to mention that as per findings of team at present the industry is
operating with valid consent to operate under provisions of the Section 25/26 of the Water Act 1974 &
Section 21 of the Air Act 1981issued by Rajasthan State Pollution Control Board.

A copy of factual report in form of “MAUKA-FARD” and analysis/ survey reports [Copy attached as
ANNEXURE-V (27 Pages )] are being attached for kind perusal and further directions.
Regards,

Yours Sincerely

N
(Amit Sharma)
Enclosed- As above Regional Officer
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. Regional Office Jodhpur (5 P‘g w )
S Rajasthan State Pollution Control Board
sirisam SP1 -1, Phase-I, Basni Ind. Area, Jodhpur
Sy Phone: 0291-2723225
|
Registered
FileNo :  F(Tech)/Jodhpur(3hopalgarh)/1613(1)/2015-2016/725-726

OrderNo: 2019-2020/Jodhp 1r/8003
Date: 22/05/2019
Unit Id : 72663

M/s RAJASTHAN AGRO VET PRODUCTS

462 Beniwalon Ki Dhani, Hingoli Tehsil:Bhopalgarh
District:Jodhpur

Sub: Consent to Operate under section 25/260f the Water (Prevention & Control of Pollution)

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Ref:  Your application for Consent t o Operate dated 28/12/2018 and subsequent correspondence.

Sir,
Consent to Operate urder the provisions of section 25/260f the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for

your RAJASTHAN AGRO VET PRODUCTS plant situated at Khasra No 1105/1and 1105/2
Hingoli Tehsil:Bhopalgarh Jistrict:Jodhpur, Rajasthan, subject to the following conditions:-

1 That this Consent to Ope rate is valid for a period from 28/12/20181t030/11,/2023.
2 That this Consent s granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing
following services with capacities given below.

Particular Type Quantity with Unit

DI CALCIUM PHOSPHATE Product 6,000.00 TON/ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate is required to be taken for any addition / modification / alteration in
process or change in cajacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Signature Not
Verifi

e e
Page 1 of 5 Date: 201905 22
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~ Regional Office Jodhpur
s~ Rajasthan State Pollution Control Board
—Salasthan . ;
SPL-I, Phase-l, Basni Ind. Area, Jodhpur
NS ey
N i Phone: 0291-2723225
N
Registered
File No F(Tech)/Jodhpur(Bhopalgarh)/1613(1)/2015-2016/725-726
OorderNo: 2019-2020/Jodhpur/8003
Date: 22/05/2019
Unit Id : 72663
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 1.000 NIL 1.000
Septic Tank and Soakpit
Trade Effluent 8.000 8.000 NIL
Reuse in Process
5 That the sources of air emmissions along with pollution control measures and the
emission standards for ‘he prescribed parameters shall be as under:
Sources of Air Em missions Pollution Control Prescribed
Measures Parameter Standard
DG Set( 25KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
Hot Air Generator-02 ADEQUATE STACK
HEIGHT, Bag Filter,
Cyclone

6 That this consent to operate is being issued to your project having investment in
Land, building, plaant & machinery as Rs. 156.00Lacs. In case of any increase in
capacity or addition/ modification/ alteration/ or change in product mix or
process or raw material or fuel, the project proponent is required to obtain fresh
consent to operate from the Board.

7 That the industry shall maintain zero discharge status from the premises. No trade
effluent shall be discharge inside/ outside industry premises

Signature Not

Veri::z,_

Digil signe
_IAgGDISH J
Date: 2019405.22
18:03:1 _|5 30
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~ Regional Office Jodhpur

E Rajasthan State Pollution Control Board

] SPL.-I, Phase-I, Basni Ind. Area, Jodhpur
Sy Phone: 0291-2723225
|
Registered
FileNo : F(Tech)/Jodhpur(Bhopalgarh)/1613(1)/2015-2016/725-726

OrderNo: 2019-2020/Jodhpur/8003 ‘
Date: 22/05/2019

Unit Id : 72663

8 That the wunit shall comply the provisions of Rajasthan Gazette Extraordinary
Notification dated 26/05/2016issued by Department of Environment & shall apply
for consent to opcrate four months before expiry of this consent to establish or
apply four months before expected date of commissioning trial / commercial
production which ear ier to avoid payment of additional fees.

9 That the industry shall not dispose off waste material out side the premises to
avoid any possible nuisance to nearby industries

10 That this consent to operate is issued to the unit on the basis of documents
submitted by the applicant, if any discrepancy is found in the document/facts
submitted by the unit then the applicant shall be liable for legal action in
accordance with provisions of law

11 That this consent o operate is valid subject to fulfilment of all the other statutory
requirements in othe;- Laws/Acts/Rules as applicable

12 That the industry shall provide septic tank followed by soak pit of adequate
capacity for disposal of domestic waste water.

13 That the Industry shall develop tree plantation in 33% of total plot area to
maintain air quality around the Industry especially dense plantation be done
around the loading / unloading area of material to reduce air pollution.

14 That the Industry shall submit compliance report of all the above stated conditions
once in a year to this office

15 That industry shall consume total fresh water of 11.5KLD (Industrial: 10KLD,
Domestic: 1.5KLD). The requirement shall be met by Tanker supply and ground
water shall not Dhe extracted without obtaining prior permission of the Central
Ground Water Authority

16 That industry shal adopt good material handling and storage facilities to maintain
internal safety.

17 That industry shall provide adequate pollution control measures and adequate
stack height on air emissions. Industry shall provide adequate infrastructure
facilities for monitoring of air pollutants

18 That industry shall ac opt measures to control fugitive emissions.

19 That industry shall maintain zero effluent discharge in side and Out side plant
premises.

20 That industry shall maintain logbook for water consumption, waste water
generation, raw material consumption, total production and hazardous waste
generation if any.

21 That Industry shal adopt good housekeeping practices and adopt good measures
to avoid any accidental hazard.

Signature Not

Veri
?fémgf;%:gﬂy
Page 3 of 5 Date: 201905.22
18031370530
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~ Regional Office Jodhpur
f” Rajasthan State Pollution Control Board
e SPL.-1, Phase-I, Basni Ind. Area, Jodhpur
= Phone: 0291-2723225

File No

Registered
F(Tech)/Jodhpur(Bhopalgarh)/1613(1)/2015-2016/725-726

Order No: 2019-2020/Jodhpur/8003

Unit Id :

22

23

24

25

26

27

28

29

30

31

32

33

Date: 22/05/2019
72663
That industry shall provide stack of adequate height with monitoring facility at Hot
Air Generator stack and acoustic enclosure on D.G. Set of 25KVA within 15days of
consent issue and report to Head Office as well as Regional Office, Jodhpur.,
That the industry shall provide and maintain metering arrangement for raw water
consumption, water wused in different purpose and measuring effluent generated
treated, reused and disposed.
That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of ground water.
That wunit shall not install any other sources of Air pollution/Water pollution
without obtaining prior Consent to Operate from the State Board.
That any incorrect information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
water and section 38 of the Air Act.
That emission/efflients found to be discharged in excess of the standards
prescribed shall be punishable under section 37 of the Air Act and under section 43
of the water Act.
That wunit shall comply with all the conditions imposed by this Consent failing
which strict action will be taken against the unit.
That industry shall submit details of ozone depleting substances within one month
of issuance of this lettzr.
That this consent is wvalid subject to fulfillment of all the other statutory
requirement in other laws/Acts/Rules as applicable.
That the unit shall utilise the product only as cattle feed and not for any kind of
fertiliser purpose.
That, not withstanding anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in
above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under an’ other law or any other instrument in force. The sole and complete
responsibility to conply with the conditions laid down in all other laws for the time-being
in force, rests with the i 1dustry/ unit/ project proponent.

Signature Not

18:03:1

Veril
Dlgwf:?s-n
JAGDISH SR
Page 4 of 5 Daie, 201805 22
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Regional Office Jodhpur

File No

A
= Rajasthan State Pollution Control Board
—Fasn SPL-I, Phase-l, Basni Ind. Area, Jodhpur
N7 Phone: 0291-2723225

Registered
F(Tech)/Jodhpur( 3hopalgarh)/1613(1)/2015-2016/725-726

OrderNo: 2019-2020/Jodhp 1r/8003

Unit Id
34

Date: 22/05/2019

i 72663

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the S:ate Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent o Operate and project proponent / occupier shall be liable for legal
action under the relevant p:-ovisions of the said Act(s).

Yours Sincerely

Regional Officer[ Jodhpur ]

Copy To:-

1

Master File.

Regional Officer[ Jodhpur ]

Signature Not

Veril
?Eméﬁ%" H
Page 5 of 5 Date: 201506 22
-03: 30
|



thexore -n (3ﬁ-¢)

e
b ——

R E—

Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 014 1-5159699, 5159604 e-mail : member-secretary@rpch.nic.in

Toll Free Helpline No. : 18001806127 Ext. 7 / '28 ,g i
05 091494_‘ J
REGISTERED A.D /

F.Tech (CD-648) Tech/RPCBICDI ¢, ), Dated: /5702 } pr]
M/s Rajasthan Agrovet Product, For »laresgan A-Yan Pla -
Khasra no.1105/18 1105/2, Village-Hingoli, EE/Sup.S. U L0 LT AER/EE AT /ES]
Tehsil-Bhopalgarh, M\
District- Jodhpur Megio & Oficer, RPCB, Jodhpur
(Email- madhuylc2C 08@gmail.com) '

Sub.: Revocaion of consent to operate under section 25 of the Water (Prevgntion
and Tontrol of Pollution) Act, 1974 & section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and directions for closure under section 33A of

: the Wa er (Prevention and Control of Pollution) Act, 1974 and 31A of the Air
=

(Prevertion and Control of Pollution) Act, 1981.
Ref: (i) Inspection carried out on 02/06/2020.

(i)Show cause notice for intended revocation of CTO and intended directions of

closure issued by R.O office, Jodhpur vide letter dated 04/06/2020.
(iii) Your reply dated 29/06/2020.

(iv) Inspe:tion of the industry on 14/07/2020.
(V) Your |ztter dated 26/08/2020 :

(vi) Show cause notice for intended revocation of consent to operate & intended

directions of closure issued vide letter dated 05/10/2020.
(vii) Your reply dated 27/10/2020.

(viii) Inspection of the industry on 15/10/2020.

1. Whereas the \/ater (Prevention and Control of Pollution) Act, 1974 & Air (Prevention
and Control of Pollution) Act, 1981 (

hereinafter referred to as the “Acts”) have come
into force in whole of the country, with effect from 23.03.1974 & 16.05.1981,
respectively.

2. And whereas "he Acts have been enacted to provide for the prevention, control and
abatement of water & air pollution and for maintaining and restoring the
wholesomenes:s of water & air.

3. And whereas under the provisions of section
knowingly cause or permit any poisonous, nox
accordance with such standards as may be laj
any stream or well or sewer or on land.

And whereas 'inder the provisions of section 25/26 of
the previous C.onsent of the State Board esta
industry, operation or process or any treatme

or addition the reto, which is likely to discharge sewage or trade effluent into a stream
or well or sew:r or on land or bring into use a

ny new or altered outlet for the discharge
or sewage or trade effluent or begin to make any new dischargs of sewage or trade
effluent.

And whereas under the provisions of section 21 of the Air Act, no person shall without
"Previous consent of the State Board, establish or operate any industrial plant in an air
pollution contiol area, which is likely to cause air pollution in environment.

And whereas under the provisions of section 21 of the Air Act, no person discharge or
cause or permit to be discharged the emission of any air pollutant in excess to the
standards laic down by the State Board.

7. And whereas, the industry is being operated in the name & style of M/s Rajasthan
Agrovet Products (herein after refered to as ‘“the Industry”) at Khasra
no.1105/1&1115/2, Village-Hingoli, Tehsil-Bhopalgarh, District-Jodhpur and is engaged

24 of the Water Act, no person shall
ious or polluting matter, determined in
d down by the State Board, to enter into

the Act, no person shall without
blish or take any steps to establish, any
nt and disposal system or any extension



Sz Rajasthan State Pollution Control Board

i, Jaipur-302004
Headquartcr, 4, Institutional Area, Jhalana Doongri, Jaipur-30

i ry(@rpceb.nic.in
Phone : 0111-5159699, 5159604 e-mail : member-secreta:
Toll Free Helpline No. : 18001806127 Ext. 7

i ch that it
in the manufacturing of Di-tCaIcium Phosphate and the process is su
2d ai ater. . _
‘ 8 g::grexhegrgggut ;gnas:;:tn?owoperate under Section 25/26 qf tr'le V\;?mi?;n(ze(girr:}clr%? 08;
‘ Control of Pc;ltution) Act 1974 & section 21/22 of the Algé orfg\f A
Pollution) Act 1981 was granted vide letter dated 22/0 gl
30/11/2023 with the conditions stipulated therein. You were lia
conditions stipulated in consent letter.

9. And whereas complaints have been received regarding air and water pollution
roblem created by the industry. , .

10. Rnd whereas, industry was inspected by the Board’s offﬂcialsla?;t?:g;a’nea(:
Office, Jodhpur on 02/06/2020 so as to verify the conte_nts o coll;np S
on Sampark Portal and on the basis of non- compliances obse S
cause notice for intended revocation of consent to operate an

directions of :losure was issued by the R.O RSPCB Jodhpur vide letter dated
04/06/2020.

. ; . 07/2020 industry
11. And whereas t» verify the industry's reply dated 29/06/2020 and 20/
was inspected by the officials of R.O RSPCB, Jodhpur on 14/07/2020 and found that

infrastructure facilities were not provided at Hot air generator for stack emission
monitoring.

12. And whereas during inspection on 14/07/2020, samples of water frc_:m tube well
located within ‘he industry premises and open well located near to the tndustfy were
also collected and in the samples following parameters were found exceeding the
norms prescribad for drinking water.

Parameters Tube well located [ Open well | Prescribed
. within the industry | located near to Standards(l810500)g
(mg/L) the (mg/L)
indust :
Nickel(Ni) 0.03 0.02
Lead(Pb ~0.01
Total ChromiJm(Cr) . 0.05
Iron(Fe 03
Cadmium(Cc) 3 003
Hardness 300

13. And whereas, on the bas
intended revocation of co
the reasons men ioned th

14. And whereas, the industry was again inspected b

) ffice, Jaipur
on 15/10/2020 ang following non- compliances were observed:-
a. Thatthe suction pi i

su I suction of vapours from reacter vessel is very small
and thus js Inadequate.
b. Solid waste was

found

C. Adequate stack height
KVA.

d.

is of non-

f. Infrastmcf:ure facilities for monitoring were not found installed at wet scrubber
and hot ajr generator.

g. Water meters were not found installeq
h. Log bock of water consume

d and waste water generation not maintaineq.



Rajasthan State Pollution Control Board

Headquarte:, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 014 -5159699, 5159604 e-mail : member-secretary@rpcb.nic.in
Toll Free Helpline No. : 18001806127 Ext. 7

15. And whereas abova non- compliances and violations have been viewed seriously by the
Board.

16. And whereas the industry has failed to comply with the provisions of Air & Water 'Acts.

17. And whereas, the State Board may, in exercise of the powers conferred upon it under
the provisions of section 33A of the Water (Prevention and Control of Pollution) Act,
1974 & 31A of the Air (Prevention and Control of Pollution) Act, 1981 and for
performance of its functions under the Acts, issue directions in writing to any person,
officer or any authority and such person, officer or authority shall be bound to comply
with such directions which includes the power to direct:-

a) The closure, prohibition or regulation of any industry, operation or process.

b) Stoppage or regulation of the supply of electricity or water or any other

service.

Therefore, in order to prevent pollution being caused by the industry to stop non-
compliance of Air & Water Acts and in the interest of perpetual offence being committed by
the industry, the State Board hereby revokes consent to operate granted vide letter under
reference and in exercise of the powers conferred upon it under section 33A of the Water
(Prevention and Control of Pollution) Act, 1974 & 31A of the Air (Prevention and Control of
Pollution) Act, 1981 and for performance of functions under the Acts, hereby directs you to,
forthwith, close down your industry M/s Rajasthan Agrovet Product, Khasra
no.1105/1&1105/2, Vil age-Hingoli, Tehsil-Bhopalgarh, District- Jod hpur.

It may be noted that failure of compliance of these directions, is a criminal offence,
punishable with impriscnment for a term which shall not be less than one year and six month
but which may extend 1o six years and with fine under section 41 (2) of the Water Act & 39 of
the Air Act.

This bears the zpproval of the competent authority.

-Sd. -
(Rajesh Kumar Thakuria)
Group Incharge-CD

Copy to:-

1. The District Collector, Jodhpur to, forthwith, secures closure of industrial plant of M/s
Rajasthan Agrovet Product, Khasra no.1105/1&1105/2, Village-Hingoli, Tehsil-
Bhopalgarh, District- Jodhpur .

2. The Executive Engineer, Jodhpur Vidhyut Vitran Nigam Limited, Jodhpur with the
directions under section 33(A) of the Water Act, 1974 & under section 31(A) of the
Air Act, 1981 1o, forthwith, disconnect the supply of electricity to M/s Rajasthan
Agrovet Produst, Khasra no.1105/1&1105/2, Village-Hingoli, Tehsil-Bhopalgarh,
District- Jodhpur and confirm compliance of these directions as accomplishment
hereof is bindir.g upon you under the said Act.

¢ Regional Officer, Regional Officer, Rajasthan State Pollution Control Board, Jodhpur
to ensure compliance of the directions passed by the State Board, seal the Diesel
Generator sets (i any) and such other equipment’s so as to affect complete closure
of the industrial plant and send compliance report to the Head Office, by 28/02/2021.

4. Master file, Gro ip CD, Rajasthan State Pollution Control Board, Jaipur.

2=

Group Incharge-CD



-~ Head Office (CD)

e Rajasthan State Pollution Control Board
e 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
SRes Phone: 141-5159600 Fax: 0141-5159697

|
Registered

FileNo :  F(Tech)/Jodhpur(Bhopalgarh)/1613(1)/2015-2016/261-263

OrderNo: 2021-2022/CD/6489
i - Date: 21/05/2021
UnitId : 72663

M/s RAJASTHAN AGRO VET PROI'UCTS

462 Beniwalon Ki Dhani, Hingoli Tehsil:Bhopalgarh
District:Jodhpur

Sub: Consent to Operate und:r section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under section 2" (4) of Air (Prevention & Control of Pollution) Act, 1961.
Ref:  Your application for Consent to Operate dated 17/02/2021 and subsequent correspondence.

Sir,
Consent to Operate unier the provisions of section 25/26of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section
21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the
Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for

your RAJASTHAN AGRO VET PRODUCTS plant situated at Khasra No 1105/1and 1105/2
Hingoli Tehsil:Bhopalgarh District:Jodhpur, Rajasthan, subject to the following conditions:-

1 That this Consent to Oper ate is valid for a period from 21/05/2021 to 30/04/2026.

2 That this Consent i; granted for manufacturing / producing following products / by

products or carryiny out the following activities or operation/processes or providing
following services with -apacities given below.

Particular Type Quantity with Unit

DI CALCIUM PHOSPHATE Product 6,000.00 TON/ANNUM

3 That this consent to operate is for existing plant, process & capacity and separate consent
to establish/operate i; required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity f effluent generation along with mode of disposal for the treated
effluent shall be as unde *:

Page 1 of 6



~ Head Office (CD)
Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
RN
v s P S Phore: 141-5159600 Fax: 0141-5159697
|
Registered
FileNo :  F(Tech)/Jodhpur(Bhopalgarh)/1613(1)/2015-2016/261-263
OrderNo: 2021-2022/CD/6439
Date: 21/05/2021
Unit Id : 72663
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 1.000 NIL 1.000
Septic Tank and Soakpit
Trade Effluent 8.000 8.000 NIL
Reuse in Process

5 That the sources of air

emmissions along with pollution control measures and the
emission standards for t 1e prescribed parameters shall be as under:

Sources of Air Emrissions Pollution Control Prescribed
Measures Parameter Standard
One briquette fires Hot Air ADEQUATE STACK
Generator( 0.5TPH) HEIGHT, Bag Filter
Particulate 150 mg/ Nm3
Matter
One D.G. SET( 25KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT
Reaction vessels ADEQUATE STACK
HEIGHT , WET
SCRUBBER
Particulate 150 mg/Nm3
Matter
Acid Mist 50 mg/Nm3

6 That the RAJASTHAN AGRO

Page 2 of 6

VET PRODUCTS plant will comply with the standards as
prescribed vide MOZ:F notification No. GSR 826(E) dated 16th

respect to National Ambient Air Quality Standards.

November, 2009 with



~ Head Office (CD)
-
_ Rajasthan State Pollution Control Board
e e 4, Institutio nal Area, Jhalana Doongari, Jaipur-302 004
Saes Phone: 141-5159600 Fax: 0141-5159697

File No

Registered
F(Tech)/Jodhpur(Ehopalgarh)/1613(1)/2015-2016/261-263

Order No: 2021-2022/CD/6489

Unit Id :

”

10

11

12

13

14

15

16

17

-+ 18

19

Date: 21/05/2021
72663
That the consent to operate is valid for the production of Di Calcium Phosphate
upto 6000 MTPA only. The industry has to seek fresh consent to establish/operate
for any change in product/by product/process/service/activity and any
modification /alteration.
That the total capital investment of the unit as per the C.A certificate submitted is
Rs.156.00 Lacs which includes the cost of land, building and plant & machinery. In
case of any increcse in total capital investment additional fee as per the fee
notification dated 26/05/2016 shall be required to be deposited.
That industry shall not carryout any modification/change in process or
manufacture/produce any other products/byproducts, which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006, notified by Ministry of Environment & Forests, Government of
India.
That the total water requirement of the industry shall not exceed 11.5KLD
(Domestic use -1.5KLD and Industrial use- 10.00KLD) and same shall be sourced
from tanker supply/ ground water(3.5 KLD) and recycled water(8.0 KLD).
That neither any ground water will be abstracted nor any ground water
abstraction structure shall be constructed without obtaining prior permission from
the Central Ground Water Authority (CGWA).
That the industry shall submit copy of NOC from CGWA for the abstraction of
ground water upto 11.50 KLD as soon as it is received.
That the trade «ffluent(8.00 KLD)generated from the process shall be treated
through Effluent Treatment Plant (ETP) of adequate capacity upto the norms and
shall be completely reused in the process.
That in no case, the trade effluent generated from the process shall be utilized for
any other purpose within or outside the premises.
That the domestic effluent generated(1.0KLD) shall be disposed off through
scientifically designed septik tank followed by soak pit.
That the industry shall not discharge treated/untreated effluent
(industrial/domestic) inside and/or outside the premises in any case.
That the industry shall maintain zero liquid discharge status inside as well as
outside the premises all the time.
That the industry shall provide and maintain metering arrangement for measuring
ground water abstracted, water used for different purposes and for measuring of
effluent generated, treated and reused. The daily log book shall be maintained.
That all the pipe lines carrying effluent/water/liquid shall be kept above ground
level and with proper color coding. No flexible piping or drains shall be provided
and maintained for carrying of liquids.
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22
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24
25
26

27

28

29

30

Date:  21/05/2021
72663

That the industry shall make arrangements for proper channelizing of storm water
and process waste shall not be allowed to mix with storm water.

That the industry shall not use pet coke/furnace oil in any process/service/utility
in compliance to the order dated 17/11/2017 of Hon'ble Supreme Court, wherein
ban has been imposed on the use of pet coke and furnace oil in the State of
Rajasthan.

That the industry shall maintain stack of required adequate height (not less than
11 meters from groind level) and adequate pollution control measures at briquette
fired Hot Air Gencrator (0.5TPH) and reaction vessels to achieve the norms as
mentioned at condition no.5.

That the industry shall maintain safe and adequate infrastructure facilities for
stack emission monitoring at the stacks of hot air generator and reaction vessels.

That the industry shall maintain stack of adequate height and requisite acoustic
enclosures with the D.G. Set of 25KVA, as per standards prescribed under the
Environment (Protection) Act,1986 and the Air Act,1981.

That the industry shall provide dyke wall with the provision of lime around acid
storage area and acoustic enclosure at the DG set of 25KVA within 45days from
issuance of this consent failing which the bank guarantee of Rs 10,000/- shall be
forfieted without any further notice.

That industry shall not install any other sources of Air pollution/ Water pollution
without obtaining prior Consent to Operate from the State Board.

That effective control measures shall be provided to control fugitive emissions
during processing, transportation, packing etc.

The project proponent shall ensure proper channelization of the fugitive emissions
from the various activities / processes or provide adequate control systems for the
same. These arranjements shall be maintained in good conditions and operated
properly so as to preserve clean and safe environment in and around the premises
of the unit.

That the power supply of the production shall be so interlocked with the Air &
water pollution control equipment's, so that in case of non functioning of the
pollution control equipment the production process stops automatically.

That the industry shall carryout effluent sampling and ambient air quality/stack
emission/process eniission monitoring as the case may be and submit half-yearly
analysis report f-om laboratory recognized by Ministry of Environment &
Forests(MoEF), Government of India/Rajasthan State Pollution Control Board.
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Date:  21/05/2021
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That the industry shall comply with the provisions of the Manufacture, Storage &
Import of Hazardous Chemical Rules, 1989and Hazardous Waste (Management,
Handling & Transboundary Movement) Rules, 2016and Public Liability Insurance
Act, 1991, whichever is applicable.
That the Industry shall develop plantation in 33% of total plot area to maintain air
quality around the Ind ustry and maintain good housekeeping in the premises.
That industry shall undertake suitable measures for rain water harvesting for
artificial recharge of giround water.
That emission/effluents found to be discharged in excess of the standards
prescribed shall be punishable under section 43 of the Water Act and under section
37 of the Air Act.
That any incorrec: information submitted in the consent application form or
declaration shall make the industry liable for legal action under section 42 of the
Water Act and under section 38 of the Air Act.
That this consent is valid subject to fulfillment of all the other statutory
requirements in other laws/Acts/Rules as applicable.
That the industry shall comply with all the conditions of consent to operate order
no.2019-2020 / Jodhpur/8003 dated 22.5.2019.
That the industry shall comply with all the conditions imposed in this consent to
operate, failing wh ch the bank guarantee of Rs. 75,000/- shall be forfeited
without any further notice.
That industry shall furnish half yearly compliance report of consent conditions to
this office as well as Regional Office, Jodhpur.

That, not withstandiig anything provided hereinabove, the State Board shall have power
and reserves its right, as contained under section 27(2) of the Water Act and under
section 21(6) of the Air Act to review anyone or all the conditions imposed here in

above and to make such variation as it deemed fit for the purpose of Air Act & Water
Act.

That the grant of tiis Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory  obligations
prescribed under an- other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the i 1dustry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted

againt you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.
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Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
“# Phore: 141-5159600 Fax: 0141-5159697

Registered

FileNo :  F(Tech)/Jodhpur(Bhopalgarh)/1613(1)/2015-2016/261-263

OrderNo: 2021-2022/CD/6439
Date: 21/05/2021
Unit Id : 72663

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions ziven in the enclosed Annexure. The project proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and project proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

This bears the approval of the competent authority.

Yours Sincerely

Group Incharge[ CD ]

(A): Copy To:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jodhpur to ensure the
compliance.

P Master File.

Group Incharge[ CD ]
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Rajasthan State Poljygiq,,
Headquarter, 4, Institutiona] Area, Jhalang Dg)()ntl" ol Board

ngri, Jainur
Phone : 0141-5159699, 5159604 €-majl : member—sccgrzt;JajPUr 302004

TollFree HelpLine No, : ISOOISW %

£ Tech/CD/(CD-648)/RPCB. SPL-1

Date:21/05/2021
w/s Rajasthan Agrovet Prod 'fjct

Khasra No- 1105/1 and 11(?5:/2,

Near Village- Hingoli, Tehsil- Bhopalgarh

District- Jodhpur.

of Poliution) Act, 1981 .

Ref- (i) This office letter no. F.Tech(CD-648)/RPCB/CD/616 dated 15/02/2021.
- (ii) Application for consent io Operate dated 17/02/2021.

Sir,

With reference to abcve, subsequent to the submission made by you for control of
Air and Water pollution and recommendations of Regional Officer, Regional Office, RSPCB,
Jodhpur, the State Board has granted Consent to Operate under the provisions of Water
(Prevention and Control of Pollution) Act, 1974 and section 31A of the Air (Prevention and
Control of Pollution) Act, 198 Ivide order no. 2021-2022/CD/6489 dated 21/05/2021 for the
Manufacturing of Di- calcium Phosphate upto 6000 MTPA. Therefore, the direction of
closure issueq under section 33A of Water (Prevention and Control of Pacllution) Act, 1974
and section 31A of the Air (Prevention and Control of Pollution) Act, 1981 vide letter dated
150212021 is hereby revoked.

This bears the approval of the competent authority.

Yours sincerely

_—s

 —

(R.K Thakuria)
GIC (CD)

Co G
Yo the following for inform tion and necessary action:-

istrict Collector, Jodh Ar. ‘ il
Executive éngineza', JVVNL, Jodhpur with the advice to restore the

3 | tr V. Jodhpur to de-dea

. S8, if any,
iagtar File, cp Cell, RS”CB, Jaipur.

\D 6/?%];.2_\ GIC (CD)
[ 3]
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
2 REPORT OF THE STATE BOARD ANALYST

(Sce Rule - 10)

Final Report
Report No. : 789

Report On : 03/02/2022

1 hereby certify that | Ma hesh Kumar Singh, State Board Analyst duly appointed under sub Section(2) of
Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on the 02/02/2022
from Mr Shyam Singh, JSO, Jodhpur ,RSPCB Jodhpur & sample of Ambient Alr Quality of M/S
RAJASTHAN AGRO VET PRODUCTS » Plant - RAJASTHAN AGRO VET PRODUCTS [72663]
sKhasra No 1105/1 anc 11052 , City- Hingoli Tehsil- Bhopalgarh , District- Jodhpur Collected
firo :

m AAQM at near office gate of the industry Collected on 21/01/2022. The Sample was in a condition
fiit for analysis as reported below :-

I further certify that [ hav

analyzed the aforementioned sample on 03/02/2022 and declare the result of the
analysis to be as below i

S. No. Parameters Result
1 Nitrogen Dioxide as NO2 pg/M3 124
2 Particulate Matter (PM10) pg/ms 91
3 Sulphur Dioy ide as SO2 ug/ms 4.5
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 03/02/2022 .
BOARD ST
Rajasthan State Pollution Control Board
Regional Office Jodhpur

SPL-L, Phase-1, Basni Ind. Area, Jodhpur
Phone: 0291-2723225

n
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule « 10) =

Final Report
Report No. : 790 ;
Report On : 03/02/202::
1 hereby certify that I Mal.esh Kumar Singh, State Board Analyst duly appointed under sub Section(2) of
Section 29 of the Air (’revention & Control of Pollution) Act, 1981 rcceived on the 02/02/2022
from Mr Shyam Singh, J30, Jodhpur ,RSPCB Jodhpur a sample of Source Emission (Stack) of M/S
RAJASTHAN AGRO VT PRODUCTS » Plant - RAJASTHAN AGRO VET PRODUCTS [72663]
sKhasra No 1105/1 and 11052 , City- Hingoli Tehsil- Bhopalgarh , District- Jodhpur Collected
from Reaction Vessel Stack attached with scrubber Collected on 21/01/2022. The Sample was in a
condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 03/02/2022 and declare the result of the
analysis to be as below :-

S.No. |Parameters Result
1 Particulate M itter mg/Nm3 56
- Acid Mist mg/NMs 15

" The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 03/02/20: 2

BOA ALYST
Rajasthan State Pollution Control Board
Regional Office Jodhpur
SPL-I, Phase-I, Basni Ind. Area, Jodhpur
Phone: 0291-2723225

n
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule « 10) «

Final Report
Report No. ; 791

Report On : 03/02/20::2

I hereby certify that I M:hesh Kumar Singh, State Board Analyst duly appointed under sub Section(2) of
Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on the 02/02/2022
from Mr Shyam Singh, JSO, Jodhpur ,RSPCB Jodhpur a sample of Source Emission (Stack) of M/S
RAJAS AGRO VET PRODUCTS » Plant - RAJASTHAN AGRO VET PRODUCTS [72663]
sKhasra No 1105/1 ang 110572 , City- Hingoli Tehsil- Bhopalgarh , District- Jodhpur Collected

from Stack attached with hot air generator Collected on 21/01/2022. The Sample was in a condition fit
for analysis as reported below :-

I further certify that [ havs analyzed the aforementioned sample on 03/02/2022 and declare the result of the

analysis to be as below :-
8. No. Parameters Result -

1 Particulate Matter mg/Nma 85.73

BOARD YST
Rajasthan State Pol] tion Control Board
Regional Office Jodhpur
SPL-], Phase-I, Basni Ind. Area, Jodhpur
Phone: 0291-2723225

"
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B
HaTed IR ¥ S IsN® (HdeoT Td IHeT) d
o STt T, SR
E-mail- srhydrojodhpur.gw d@rajasthan.gov.in Phone no:- 0291-2431194
HHIG— 50 6 e \f‘b ','v;}l} ﬁ:h‘cﬁ:-—f}\\ T[ 23
I ) \,\\\,’1
& R,
o w3l e Hed,
SR |

favg— Awet vowem ke AT o @ERT 4.-1105 /1 AT, dEfie— g,
Rren— SR @ iR g o Rieraa & weaew @ %9 A |
T —ofrm Rrell ®eraex 5 ®rafera ey HAG— 3437-42 RF$—18.01.2022
HEIGY,
SR favg Ud ¥afifd o= &1 oo @ %9 # o ® fF fReid 21.01.2022 &t 73 HH
g wga fRewr @ kW Aad IO UUide Wisde Ua WERT 41105 /19T fEe],
aﬁﬁﬂ—ﬂ‘rmm foren— SR # w9 o & Roa Faau U9 ome-T9 @ &3 7 Red Feay 5
Hax 9 faeig vd s Rm g3 s AR faeE @ wa 3 Red Jaaul | 9 o@ 0 foag
(A o) et warifte faveiwor f 5@ T o o= ageema, sgR A fear mar o &
frferfad € |

Chemical Rajastt an Agro | Bhakar Ram | Hari Ram S/o Nena | Acceptable Permissible limit
Characteristic Vet  Industry | Bishnoi Agri | Ram Bishnoi, limit
Campts Farm, Hingoli | Hingoli
TDS  (mg/l) 1.145 1990 1216 500 2000
pH Value 7.80 7.90 7.70 6.5 -85 No relaxation
Na*' (mg/l) £14 621 345 - -
K* (mg/l) 2 2 2 - -
Ca** (mg/l) 32 54 80 75 200
Mg”? (mg/l) 19 51 39 30 100
c* (mg/l) 132 766 355 250 1000
1504 (mg/l) 5 240 5 200 400
€052 (mg/l) 0 0 0 : -
HCO5%(mg/) 198 452 647 : .
NO;™ (mg/l) 63 30 67 45 No relaxation
F!'o (mg/l) .60 1.45 1.85 1 1.5
TH  (mg/l) 405 345 360 300 600
Na % 63.83 79.53 67.42 - -
RSC (meq/L) 1.7 0.5 3.4
SAR $.94 14.54 7.91 - 2
HER ORI WAE Hisde BH @ GRER U #1 eXRM 93 8 AR [QEE @ w@d § e
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ram Bishnoi

Her I~ SURITITaR

o o
el Lidd i

o P et IR
e

d

Scanned with CamScanner

o il

Eabrio- o

M



oty wrafwy
REGIONAL OFFICE

==

W s

TAET™ TR e gy s

THAN STATE POLLUTION CONTROL BOARD

'f-'ifm

SI'L02, Marudhar Industrial Ares, Basai, Jodhpur, R,
P 1a0Fax ne. 0291-2723228, E-Mail ID : rorped jodhpur@gmaii.com
D -~ -5/ AR /A0 /R 2 3 @ O3)62| >
sﬁmaﬁsﬁ—m%mﬁm(ﬂé&m@m}
- Rem,
R |
ﬁw:—mmwmﬂzmwm#—ﬂosﬂm—m , _
TEde— 3, Ry @ fawg wa Rrema @ gars @ 79 3
W~ TS T3 HHS 494 RAD 24.01.2022 |
TR o, _
mmﬁwmﬁg%mmmwmg-mmmm
aﬂv#mﬁ@ﬁa%vﬁmfﬁ?ﬁﬁ@wﬁmﬁwméz-
I - Location ]
Rajasthan ! Permissible limit as
S.No. Pﬂﬂmetﬂ's Agrovet Industry BBi::::;'FI;arI: Ha;aifgustnfiﬂﬂa per IS 10500 - 2012 |
Campus
.1 | COD(mg) 38 53 38 :
[ 2 Cu (mg/1) Not Traceable 0.015 Not Traceable 1.3 mg/l
i Zn (mg/l) 0.086 0.064 0.062 15 mg/l
4 Ni (mg/l) Not Traceable Not Traceable Not Traceable 0.02 mg/l
5 Pb (mg/1) Not Traceable Not Traceable Not Traceable 00lmgl |
L 6 T.Cr (mg/l) 0.035 0.035 0.027 0.05 mg/!
|7 Cd (mg/1) Not Traceable Not Traceable Not Traceable 0.003 mg/l ]
BE Fe (mg/l) 0.498 0.845 0.202 0.3 mg/l
e~ =D 3 |
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)
Final Report

Repont No. : sp-03

Report On : 08/02/2022

| hereby certify that | MAHESH KUMAR SINGH, State Board Analyst duly appointcd under sub Section(3) of
Section 53 of theWater (Prey ention & Control of Pollution) Act, 1974 received on the 24/01/2022 from Rishendra
Singh, Jr. Ground Water Scientist, GWD, Jodhpur a sample of Water of Tubewel' of Hariram S/o Nanaram
* Bishnoi, Village- Hingoli, Tehsil- Bhopalgarh, District- Jodhpur Collected from Tubewell Collected on
21/0172022. The Sample was ii a condition fit for analysis as reported below :-

| further certify that | have ana lyzed the aforementioned sample on 08/02/2022 and declarc the result of the analysis to
be as below :-

S.No.  Parameters et Result ]
1 Chemical Oxyg :n Demand mg/| = 38
2 |Zmwinmg _ T T o062
. 3 Copperas Cumay/l Not Traceable
| 4 |NickelasNimg1 © 7 [Not Traceable
3 Lead as Pb mg/] Not Traceable
6 Total Chromiun as Cr mg/] o 0.027
7 Cadmium as Cd mg/I Not Traceable
8 Iron as Fe mg/1 0.202

The condition of the seals, faste ning and conainer on receipt was as follows - Intact
~ Signed This On 08/02/2022 g

)

BOARD A
Rajasthan Staie Polltfion Control Board
Regional Of'ce Jodhpur
SPL-1, Phase-1, Basni Ind. Area, Jodhpur
Phone: 0291-2723225
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

(See Rule - 24)
Final Report

Report No. : SP-02

Report On : 08/02/2022

| hereby certify that | MAHESH KUMAR SINGH, State Board Analyst duly appointed under sub Section(3) of
Section 53 of theWater (Prevention & Control of Pollution) Act, 1974 received on the 24/01/2022 from Rishendra
Singh, Jr. Ground Water Scicntist, GWD, Jodhpur a sample of Water of Tubewell inside farm of Bhakarram
Bishnoi, Village- Hingoli, Teh il- Bhopalgarh, District- Jodhpur Collected fro 1 ubewell inside farm Collected
on 21/01/2022. The Sample was in a condition fit for analysis as reported below :-

| further certify that | have analy zed the aforementioned sample on 08/02/2022 and declare the result of the analysis to

be as below :-
' S.No. |Parameters Result
1 Chemical Oxyger Demand mg/| s3
2 |ZincasZnmg/ ~ 0.064
3 Copper as Cu mg/! R E
! 4 Nickel as Ni mg/] - Not Traceable
by Lead as Pb mg/l ~ " |Not Traceable
4 6 Total Chromium s Cr mg/] 0.035
7 Cadmium as Cd g/l Not Traceable
8 Iron as Fe mg/I 0.845
The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 08/02/2022 i ) .

BOARD(, NALYST
Rajasthan Starc PoMution Control Board
Regional Office Jodhpur
SPL-I, Phase-1, Basni [nd. Area, Jodhpur
Phone: 0291-2723225
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FORM - X
RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST
(See Rule - 24)

Final Report
Report No. : sp-01

Report On : 08/02/2022

| hereby certify that | MAHESH KUMAR SINGH, State Board Analyst duly appoinied under sub Section(3) of
Section 53 of theWater (Prevention & Control of Pollution) Act, 1974 received on the 24/01/2022 from Rishendra
Singh, Jr. Ground Water Scientist, GWD, Jodhpur a sample of Water of Tubcwell inside campus of M/S
Rajasthan Agrovat Products, Village- Hingoli, Tehsil- Bhopalgarh, District- Jodhpur Collected from Tubewell
inside campus Collected on 21,01/2022. The Sample was in a condition fit for analysis a: reported below :-

| further certify that | have anal vzed the aforementioned sample on 08/02/2022 and declare the result of the analysis to
be as below :-

S. No. Parameters . Result
[= 5y 'Chemical Oxygen Demand mg/| =0 38
2 ZincasZnmg/ ol 0.086
3 'Copper as Cumg /1 Not Traceable
4 Nickel as Ni mg/. __j Not Traceable
S Lead as Pb mg/l Not Traceable
6 Total Chromium as Cr mg/l 0.035
£ 'Cadmium as Cd ng/] 4 Not Traceable
8 Iron as Fe mg/l 0.498

The condition of the seals, faster ing and container on receipt was as follows : Intact

Signed This On 08/02/2022 3
)
BO.-\Ri") LYST

Rajasthan State Pyjlution Control Board
Regional Office Jodhpur
SPL-1, Phase-1, Basni Ind. Area, Jodhpur
Phoue: 02+1-2723225
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— email- rorpcb.jodhpur@gmail.com

% Tele : 0291 -2723225
] REGIONAL OFFICE

‘,s’,' RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. SPL-2, ML.1.A Phase-I, Basni,
Jodhpur-342005 (Rajasthan)

No. RO/RPCB/Jodhy ur/NGT-39 /2406~ 09 Date :- \#H1l 22
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